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SUPPLEMENTARY REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF 
 

ASHISH KUMAR DIXIT VERSUS STATE OF UTTAR PRADESH & ORS. 
 

*** 

 

I. BACKGROUND 

This report is in continuation to an 

NGT on 14.10.2020. vide order dated 24.01.2019 

considered the issue of damage to environment due to unauthorized operation of marriage 

halls, nursing homes, clinics, hospitals, commercial complexes, hotels and other commercial 

establishments without requisite prior NOC/Consent to Operate from the Uttar Pradesh 

Pollution Control Board (UPPCB) in the Districts of Banda, Mahoba and Chitrakoot, in clear 

violation of Air (Prevention and Control of Pollution) Act, 1981,  Water(Prevention and 

Control of Pollution) Act, 1974, Environment (Protection) Act, 1986, Biomedical Waste 

Management Rules, 2016 and Solid Waste Management Rules, 2016. The UPPCB was 

directed to look into the matter in the first instance in exercise of its statutory powers and 

take such appropriate action as may be found necessary in accordance with law and furnish 

a 

inter-alia examine the issues of disposal of municipal solid waste, plastic waste, sewage, 

biomedical waste, norms of noise pollution and extraction of groundwater. The report 

 

Vide order dated 24.07.2020, UPPCB to use the environmental 

restoration funds for restoration of the environment such as strengthening vigilance 

mechanism, setting up of laboratories, for monitoring of environment, coordination with 

the District Magistrates to prepare District Environment Plans, hiring of experts and 

consultants, undertaking remediation and study of contaminated sites etc. Thus, the UPPCB 

was directed to revisit its plan and the CPCB was directed that they may oversee 

preparation of such action plan in the light of earlier orders of this Tribunal.  
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It was informed by UPPCB as per the compliance received on 23.09.2020 that it has submitted 

the revised action plan to CPCB vide letter dated 17.09.2020. They have also conducted 

meeting of Chairman and Member Secretary CPCB with Chairman and Member Secretary of 

UPPCB through video conferencing on 25.08.2020. 

II. MINUTES OF MEETING DATED 08.10.2020 

The Oversight Committee reviewed the compliance status in an online meeting dated 

08.10.2020. The minutes of meeting are attached as Annexure 1.The major information 

provided by the concerned officials in the meeting was as following: 

1. The District Magistrates of Banda, Mahoba, Chitrakoot provided the details regarding 

varied issues. Table 1.1 below presents an overview of the same. 

 

Table 1.1: Compliance Status in O.A 102/2019 

District Banda Mahoba Chitrakoot Hamirpur 
Total no. of banquet halls 42 25 23 11 
No. of banquet halls in non-compliance 42 25 23 11 
EC imposed on non-complied banquet halls (in 
Lakhs) 

63.687
5  

33.75 19.3125 15.125 

Bio-medical Waste Management Rule, 2016: Total 
no. of Gov. hospitals 

55 21 36 42 

Total no. of authorized Gov. hospitals 55 21 36 42 
Total no. of private health care facilities 58 78 26 25 
Total no. of authorized private health care facilities 48 09 22 21 
Total no. of private health care facilities whose 
authorization has been cancelled and charged with 
environmental damages  

10 59 04 04 

Total no. of private health care facilities whose 
authorization applications have been cancelled 

- 10   

Notice issued to Nagar Palika under Solid Waste 
Management Rule, 2016 

08 05 03 07 

 

2. The Committee recommended that all the stakeholders should be called for a meeting 

under the Chairmanship of concerned District Magistrates or any other senior officer 
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designated by DM to inform and train the stakeholders regarding Environment and 

Waste Management. Post this meeting, training sessions be organized and stakeholders 

 

3. Moreover, it was made clear that the purpose of the Committee is to protect the 

environment and not create hurdles in running of any business activity.  

 

III. COMPLIANCE STATUS RECEIVED FROM UPPCB ON 25.11.2020 

As per the directions given by Oversight Committee NGT vide meeting dated 08.10.2020, the 

district wise latest compliance status submitted by UPPCB on 25.11.2020 is as follows: 

Hamirpur (Detailed report attached as Annexure 2) 

The total number of Banquet halls in Hamirpur is 11. Due to non-compliance of water 

pollution prevention measures as specified under Article 33A of Water (Prevention and 

Control of Pollution) Act, 1974, environmental compensation (EC) of Rs.15,12,500 has 

been imposed and notices regarding the same has been sent. Notices for recovery of EC 

was sent by Regional Office UPPCB, Banda to all the defaulting banquet halls. A copy of 

the same have been sent to DM, Hamirpur and Chief Environmental Officer (Circle-2), 

UPPCB.  

Taking into account the health care facilities in the area along-with the position of 

authorization as per Bio Medical Waste Management Rules, 2016, it has been submitted 

that there are 42 government hospitals in Hamirpur and all are authorized by the Board. 

Considering private health care facilities, it is reported that 21 are authorized from the 

Board while 04 are non-authorized and EC has been imposed on them. 

Regarding non-compliance of Solid Waste (Management) Rules, 2016, 07 Nagar Palika/ 

Panchayat have been served show cause notice. 

 

Banda (Detailed report attached as Annexure 3) 

The total number of banquet halls in Banda is 42.Due to non-compliance of water 

pollution prevention measures as specified under Article 33A of Water (Prevention and 
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Control of Pollution) Act, 1974, environmental compensation EC of Rs. 6368750 has 

been imposed and notices regarding the same has been sent. Notices for recovery of EC 

has been sent by Regional Office UPPCB, Banda to all the defaulting banquet halls. A 

copy of the same have been sent to DM, Banda by Chief Environmental Officer (Circle-

2), UPPCB.  

Taking into account the health care facilities in the area alongwith the position of 

authorization as per Bio Medical Waste Management Rules, 2016, it has been submitted 

that there are 55 government hospitals in Banda and all are authorized by the Board. 

Considering private health care facilities, it the submitted that 48 are authorized from 

the Board while 10 are non-authorized and EC has been imposed on them. 

Regarding non-compliance of Solid Waste (Management) Rules, 2016, 08 Nagar Palika/ 

Panchayat have been served show cause notice. 

 

Mahoba (Detailed report attached as Annexure 4) 

The total number of banquet halls in Mahoba is 25. Due to non-compliance of water 

pollution prevention measures as specified under Article 33A of Water (Prevention and 

Control of Pollution) Act, 1974, EC of Rs. 3375000 has been imposed and notices 

regarding the same has been sent. Notices for recovery of EC has been sent by Regional 

Office Banda, UPPCB, to all the defaulting banquet halls. A copy of the same have been 

sent to DM, Mahoba by Chief Environmental Officer (Circle-2), UPPCB.  

Taking into account the health care facilities in the area alongwith the position of 

authorization as per Bio Medical Waste Management Rules, 2016, it has been submitted 

there are 21 government hospitals in Mahoba and all are authorized by the Board. 

Considering private health care facilities, it the submitted that 09 are authorized from 

the Board while 59 are non-authorized and EC has been imposed on them and 

authorization letter of 10 has not been approved.  

Regarding non-compliance of Solid Waste (Management) Rules, 2016, 05 Nagar Palika/ 

Panchayat have been served show cause notice. 
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Chitrakoot (Detailed report attached as Annexure 5) 

The total number of banquet halls in Chitrakoot is 23. Due to non-compliance of water 

pollution prevention measures as specified under Article 33A of Water (Prevention and 

Control of Pollution) Act, 1974, EC of Rs. 191450 has been imposed and notices 

regarding the same has been sent. Notices for recovery of EC has been sent by Regional 

Office UPPCB, Banda to all the defaulting banquet halls. A copy of the same have been 

sent to DM, Chitrakoot by Chief Environmental Officer (Circle-2), UPPCB.  

Taking into account the health care facilities in the area along with the position of 

authorization as per Bio Medical Waste Management Rules, 2016, it has been submitted 

there are 36 government hospitals in Chitrakoot and all are authorized by the Board. 

Considering private health care facilities, it is reported that 22 are authorized from the 

Board while 04 are non-authorized and EC has been imposed on them. 

Regarding non-compliance of Solid Waste (Management) Rules, 2016, 04 Nagar Palika/ 

Panchayat have been served show cause notice. 

Furthermore, it has been reported that UPPCB issued guidelines regarding implementation 

of Water Act 1974, Air Act 1981, SWM Rules 2016, Plastic Rules, 2007, and Noise Pollution 

Prevention act 2000 to All the hotels, banquet halls, marriage halls, and restaurants vide 

letter dated 08.10.2020. The same has been published in a daily newspaper having 

circulation in the area (Dainik Jagran and AAJ on 22.11.2020). 

 

IV. RECOMMENDATIONS BY OVERSIGHT COMMITTEE 
 

1. Member Secretary UPPCB vide his affidavit dated 11.7.19 before NGT had mentioned 

that while they have issued notices to all the 24 ULBs in this region to establish 

Municipal Solid Waste Treatment Plant, none of them has established it. More than one 

year has elapsed and there is no change in the position reported. This appears to be a 

clear violation of the MSW Rules and disregard of NGT directives. This leaves us with 

little choice. The UPPCB may be directed to levy Environment Compensation on all 23 
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ULBs in this region, who have not established Municipal Solid Waste Treatment Facility 

(MSWTF 26.02.2020 for 

violation of MSW Rules. It will accordingly be at the rate of Rs. 10 lakh per month per 

Local Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for 

population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body 

till compliance. 

 

2. The Committee recommends UPPCB to serve closure notices to all hotels, banquet halls, 

restaurants, marriage halls which are running without Pollution NOC/ Consent to 

Operate in Districts Banda, Chitrakoot, Hamirpur and Mahoba with the condition that 

they may regularize the defects pointed out within a period of 45 days failing which the 

closure notice shall come into operation. Moreover, UPPCB must ensure recovery of EC 

imposed on the defaulters. The UPPCL may be directed to disconnect their electricity 

connections within 30 day of the closure order issued by UPPCB.  

 

3. Member Secretary UPPCB be directed: 

i. To issue notice to concerned RO to explain his inaction/failure to perform his 

duties especially in case of marriage halls. 

ii. To initiate prosecution against defaulters. 

 

4. This case initially pertained to Districts Banda, Mahoba and Chitrakoot. However, at the 

time of compilation of reports, report of District Hamirpur was also sent where this 

problem is present in equal measure. This leads us to the inference that hotels, marriage 

halls, commercial establishments and HCFs all over the State may be running without 

Pollution NOC/ Consent to Operate. It would be worthwhile if the scope of directions in 

this case be expanded to all the districts in the State.  

 

5. After more than one year of specific directives by NGT, there is very little compliance in 

all the four Districts of the Division. Non-compliant units continue to carry out their 
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operations. Closure orders have not been implemented. Environment Compensation 

notices remain unexecuted. It appears to be just a paper exercise. No RCs appear to 

have been issued. This leads us to infer that either there is total apathy of the executing 

officers or there may be some infrastructural impediments or common issues which 

need higher level intervention. Commissioner, Chitrakoot may be directed to conduct 

enquiry in this regard and ensure compliance of NGT directions. 

 

6. revisit its environment restoration plan for 

approval of CPCB. UPPCB has mentioned that they have sent the revised plan to CPCB 

which is pending with CPCB for more than two months. After CPCB approval, UPPCB 

may send a copy of the CPCB approved environment restoration plan to NGT with a 

copy to the Oversight Committee.  

 

7. ny report in this 

regard so far. He may be directed to review the situation and furnish report positively 

within one month. 

 

8. All the marriage halls, nursing homes, clinics, hospitals, commercial complexes, hotels 

and other commercial establishments must also  take approval for groundwater 

extraction for drinking and other purposes 

There must be no general permission for 

withdrawal of ground water, particularly to any commercial entity, without environment 

impact assessment of such activity on individual Assessment units in cumulative terms 

covering carrying capacity aspects by an expert committee. Such permission should as 

per Water Management Plans to be prepared in terms of this order based on mapping 

of individual assessment units. Any permission should be for specified time and for 

specified quantity of water and not in perpetuity, and be necessarily subject to digital 

flow meters which cannot be accessed by proponents, with mandatory annual 

 CGWA and State Groundwater 
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Authority may 

comprehensive report to NGT through the Oversight Committee in the next  3 (three) 

months. 

 

9. All the concerned District Magistrates be directed to review the status fortnightly to 

ensure that all the marriage halls and health facilities becomes fully compliant and cease 

to become a threat to environment.  

 

25-11-2020

X Anup Chandra Pandey
Dr Anup Chandra Pandey
Member, Oversight Committee
Signed by: ANUP CHANDRA PANDEY        

25-11-2020

X SVS Rathore
Justice SVS Rathore
Chairman, Oversight Committee
Signed by: SURENDRA VIKRAM SINGH RATHORE  

 

 

November 25, 2020 

 

Annexures: As above 

 

Please visit our website: oscngt.upsdc.gov.in for more information. 
 

 

 

 

 

 

 

 

 
















































































































































































































